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CENTRAL ELECTRICITY REGULATORY COMMISSION 

NEW DELHI 

 

             Petition No. 132/MP/2016 
 

Coram: 
Shri Gireesh B.Pradhan, Chairperson 
Shri A.K.Singhal, Member 

Shri A.S.Bakshi, Member 
Dr. M.K.Iyer, Member 

 

 Date of Order: 27th of December, 2016 

      

In the matter of 

 
Petition for seeking upward revision of the technical minimum schedule 

for operation of Central Generating Station and inter-State Generating Stations 
and other related issues.       
 

And  
In the matter of 

 
Neyveli Lignite Corporation Limited 

First Floor, No. 8, Mayor Sathyamurthy Road, 
FSD, Egmore complex of Food Corporation of India Ltd.  
Chetpet, Chennai-600 031                   ….Petitioner  

    

Vs 

Tamil Nadu Generation and Distribution Corporation Ltd., 

7th Floor, Eastern Wing, 
144, Anna Salai, Chennai-600 002 and others          ....Respondents  

 

 
Parties Present: 

 

 Ms. Ranjitha Ramachandran, Advocate, NLC 
Ms. Anushree Bardhan, Advocate, NLC 

Shri J. Dhanashekaran, NLC 
 Shri S. Vallinayagam, Advocate, TANGEDCO 

  
ORDER 
 

The petitioner, Neyveli Lignite Corporation Limited, has filed the present 

petition seeking review of the provisions of the technical minimum fixed for 
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schedule of operation of Central Generating Stations and Inter-State Generating 

Stations, etc. specified in the Central Electricity Regulatory Commission (Indian 

Electricity Grid Code) Regulations, 2010 as amended from time to time (Grid 

Code).  

 

 

2. During the course of hearing on 20.12.2016, learned counsel for the 

petitioner submitted that since the matter relates to amendment of the Grid 

Code, the petitioner has submitted its proposal separately on 13.12.2016 

regarding upward revision of technical minimum fixed for schedule of operation 

of Central Generating Stations and Inter-State Generating Stations. Learned 

counsel for the petitioner sought permission to withdraw the present petition. 

 

 
3. The prayer of the learned counsel for the petitioner is allowed. 

Accordingly, Petition No. 132/MP/2016 is disposed of as withdrawn.  

 

Sd/- sd/- sd/- sd/- 
(Dr. M.K.Iyer)      (A.S. Bakshi)   (A. K. Singhal)    (Gireesh B. Pradhan) 
   Member          Member       Member        Chairperson 

 
 

        
  


